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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

|
|

0A.1138/93 | Date of decision : 15-9-93

Betueen i

N. Nukanna : Applicant

and

1. The Divisional Engineer

Telecom, Srikakulam

2. The Chief General Manager

Telecom, A,P, Circle

Hyderabad ) R Respondentsa

Counsel for the applicant ¢ M, Keshava Rao,
Advocate

Counsel Por the respondents N.@l<ﬁ§@§Q§53Addl. sC

far Central Government
!

CORAM

HON. MR, JUSTICE V. NEELADRI RAD, VICE CHAIRM&N

HON. MR, P.T. THIRUVENGADAM, MEMBER (ADMINISTRATION)

|
Judgement \
( As per Hon. Mr, P.T. Thiruvengadam, Member (Admn. )
|
Heard Sri Keshava Rao,/dgarned counsel for the appli-
cant and Sri N,Y., Ramana, learned counsel for the

respondents., -

2. The applicant claims that he worked as Casual Mazdoor

in Palasa Telecom, Sub-division, from 1-11-1981 to 31.7.@?.
His services were discharged alonguith other C%sual Mazdoors.
it ié the cdse of the applicabht that juniors to the applicant

have been re-sngaged. This 0A has been filed for a direction

to the respondents to reinstate the applicant as Casual



vy

Mazdoor with full back wages and other conseqguential
benefits.

3. In view pf the pleadings and the relief claimed, we
feel it proper to pess the following order :

' The respondents should engage ‘the applicant as
casual mazdoor in case his juniors have been engaged,
His case for regularisation should be considered as and
when his-gg;g comes, '

4, The BOR is ordered accordingly in the admission stage.

No costs, \\
) A
p- 3.0 o

( P.T. THIRUVENGADAM) ( V. NEELADRI RAD)
Member (Admn) Vice Chairman

Dated : Sept, 15, 93
Dictated in Dpen Court

Deputy Registr

To
1. The Divisional Engineer, Telecom,
sk Srikakul am.,.

2. The Chief General Manager, Telecom, A.P.Circle, Hyderabad.
3, One cbpy to Mr.M,Kesava Rao, Advocate CAT.Hyd.

4, One copy to Mr.,N,v.Ramana, Addl.CGSC.CAT.Hyd.

5. One cdpy to Library, CAT.Hyd. : .

6. One spare copy.
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TYPED BY - COMPARED BY. — * -
N
CHECKED BY APPROVED ‘BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
MYCERABAD BENCH:AT HYDERABAD

THE HON'ZLE MR.JUSTICE V.NEELADRI RAQ
VICE CHAIRMAN
AN
THE HON'BLE MR.A.B.GORTHI :MEMBER{A)
‘ AN

THE HON'BLE MR.T.CHANDRASEKHAR REDDY
MEMBER( JUDL)

-ANDL/”’”;)

THE HON'BLE MR.P.T.TIRUVENGADAM:M(K)

Dateds 157“_(1 -1993.

’ ' ) . . [}
ORDER/JUDGMENT 2 i -
M.&./R.A./CL A, NO,

in
0.A.No. \\—5 940‘3‘
T.A,No., (W.P. )

Adnitted and Ihterim dlrectlons
issued

Al lowed,
el ’

Disposed of with directions
Dimissef.

Dismisged as ‘withdrawn
Désmisged for default,

Re jected/Ordered.

~ No order as to cos

h‘l e 434;} f?"’_ &
: W‘Wit;;_;.
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